
NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL 

2. 	ORDRI1cTE) 3112.2OQL.. 

iM 

3OnI0 

Ap1icaflt his claimed that he 

ws enqa~i ed as Casual Labourer under the 

iespondents in. Telecom )eartruent of the 

Government of Itia,It is his cise that 

while taking stss to regularise the left- 

out Casual Labourers,the case of the App1int 

has not received due coasideration(of the 

&esoncerits) diz3crimr1atori1y. 

2. 	It a;pearc frm Annexure-P/4 jted 

15.10,2003 of the Crigira1 Ap1ication 'h 

it ha.5 alre&Jy been decided to reguiarie few 

leftuut c ,isual libourer3.It apeirs that out 

of 1437 Casual Labour 	# i,",Lentified,rnly 455 

Csua1 LLourex o are qoic1g to be regu1ised; 

for which their bio-dats were cl led for 

(rer ArinexurV4 dated 15.10.2003) to be 

furnished by 31,10• 2003,Taki.g ClUe from this, 

ir.A,K.iiishra,learaed Counsel ppearing for 

the App1icnt states th eeitioU$ steps 

re beini4 	to regu1rise 455 Cua1\.. 

Labourers by unjustly ignorinçj the cases of th 

Applicant;who has ?laced en record f ew  

miteria15 to subs!antiate his Cc.8e cis made out 

in this Original Application under section 19 

of the kninistrutiVe Tribunals Act,1995. 

31 	It is also the caSO of the 

Applicant that he has rejresented to the 

authorities for reLressa1 of his grievance 

and that,without paying any heed to his cas/ 

grievance. expeditioUs steps are being taken 

su.rrejtitious1y to reqularise a few caua1 
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/ 

lu- ers.To state in nut..-shell,gross rnaj.a Lides have teen 

allegejl in this case. 

4. In the aforesaid ,rettises,without'w.-aisting 

any time to emtine this case, the s:me is hery 

disposed of r ecuiring the aesponcients to exine(an 

if require by re.. exniniriçj) the case of the pplicnt, 

herein, (even by giving him personal it,  ariru with reference 

to r ecords)before proceeiing to regularise any of the left-

out Casual LourersaIt is however made clear that wit1ut 

exmining(rcxiriing) the case of the Applicant and 

intimating him the result thereef,the Respidents should 
C 

/ 	 g not give any finality to the rna:ter relating to the 

	

cf1,3I//I/- 	regularisation of left-out casual l.ourers. 
q. 

50 	with the aforesaid observations an1 directions, / 
this case is disposed ef;by granting liberty to the Applic@at 

	

\ 	o. 
to furnish •1etails (including all details) as required in 

the letter dt.15.10, 2Q03 about himself (to the Respondents) 

in order to substantiate his case;in shape of represtation 

by 9.1,2004.3end copies of this order to the Rendents 

alongwith copi es of this 0. A. and free copies of this order 

be given to learned counsel for the applicmt aacUlr.Anup K. 

ose,learrxed Jr.itanding Counsel for the UnJon of India;on whoa 

a coy of this CA has alt eady been served. . r 

Ms'ber (Ju1)icial) 


